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CENTRAL AQMINISIR&TIVE THIBUNAL
ALLAHABAD BENCH, ALLAHABAD

Dated: Allahabad, this 16th day of Novembe r, 2000
Coram: Hon'hle Mr.Justice &, RK. T rivedi, VG

don'hle Mz, 3. Day al, A.M.

<4ViL_Contempt Application No.121 of loos
In

2riginal application No 1097 of 1993
Union of India, thiough Uperating buperintendent,
N.H. Allahdbad ang Station “Uperintendent,
\C, Central fajilway, Kanpur.
-Applicant

(By advocate 2pi G.P.Agarmwal)
Versys

L. Sri S.p. Bhegol iwal, “4SS5Tt. Labour Cmmnissioner,
.
Kanpur Hegion ang Authority under p, iy act,
JdIrvodaya Nagar, Kanpur.

2. S.D.M,, Kanpur City, Kanpur sri Yaswant sao,
3. Sri Naresh Chand Trivedi,

S/0 Sri Girj a Nandan Lrivedi,

/o 315/5, Juhilal Col ony, Kanpur

Through sri Sisupal Singh,

1/ 0 119/295, Gn Nagar,

Uharampuiwg, Kanpur,
4, The Genelalfuanager,

“i€Serve Bank of Ihdia,

Kdnpur, sree CGirdhari Lal Shams
(PAD) Divisjion Kanpur.

. * + + «(pp. Parties
( By Advocate sri Shdrad Veima)

ORDER ( Cpen Court)
( By Hon'ble Mr. JUStiﬁe R.R, K. Trivedi,VCJ
This application uUncger section 17 of Adninistrative
(T}ibunalsj Act, 1985 has been filed for initiating the

PIOceedings of contempt against the opposite parties
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2 CCA No. 121 of 1995 iﬁ\ﬁ

UA No. 1097 of 1993
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for wilfu disobedience of tphe interim order dated
27th August, 1993 passed in Q, A. No.1l097 of 1993_ Union

of India Vs, Naresh Chandra Trivedi apd others, The

Assistant Labouy Cmﬁissjonez under Payment Oof Wages Act,
Under the aforesaid order, the Prescribeg Authority
darded the amount of Wages to the extent of Hs.65, 295/
and an amount of #4s. 1,95,885/~ i, e, Tepresenting three
tines of anount due, as PEnalty, The order Of the Tribunal

dated 13th August, 1993 was to the following effect;-

" Issue notice to the LeéSpondents
feturnable within 14 days, List this case

fTor hearing op interim matter on 27.8.93,

Meanwhile, the OPeration of +the
order dateq 26.5.1993 (Annexu re ~~1) shal]
réméain stayed on depositing the Hs. 65, 295/
before the Prescribeq Authority. The amount
SO deposited wil] not be released in favour

of the réSpondent No.l, m

0, The aforesgid interim order was continued t31] "
further ordera:; on 27 th Algust, 1993, The Original
Application wés, however, dismissed as not maintainab]l e
bY an order dated 27.10,99, relying on the Judgnent of
Hon'ble Supreme Court in Kyisina Prasad Guptg Vs,Controlley
Printing anpg Stationery, AIn L2996 SC 408, The order
dated 27.10.99 is being Teproduced bel ows-

B S iR CR T “grawal in main O.nysubmits!

that this o, A, iS5 not main'i:aj.-nabl-e,i?} reference

to case of K;ishan Frasad Gupte Vs. Controller,
Printing ang Stationery ATk 1996 sC 408,

Q_ﬂﬂ__ 443 contd. .3
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